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Office of the IDeve Ic'pnien t Comm !sIi nv 

(Small Scale 111dustics) 

New Delhi, the 6th February, 1997 

G.S.R. 116.—In exercise of the powers con-
ferred by the proviso to article 309 of the 

Constitution, the President hereby makes the 
following rules further to amend the Ministry of 
Industry. Small Scale Industry Development 
Organisation Group 'A' and Group 'B' Posts 
Recruitment Rules, 1996, namely:- 

1. (1) These rules may be called the Ministry 
of Industry, Small Scale Industry Development 
Organisation Group 'A' and Group 'B' Posts 
Recruitment (Amendment) Rules, 3997, 

(2) They shall come into force on the date of 
their publication in the Official Gazette. 

2. In the Ministry of Industry, Small Scale 
Industry Development Organisation Group 'A' and 
Group 'B' Posts Recruitment Rules, 1996, in the 
Schedule, against serial number 2, in column 10, 
for the entry, the following entry shall be 
substituted, namely 

"One Year", 

[File No. A-12018 1 90-ADMN(G)] 

M. P. JOHN. Dy. Director (Administration) 

Foot Note —The principal rules were published 
in the Gazette of India vide 
No. GSR 185, dated the 27-4-1996. 

Fn 

7'p 

fkth, 13 	1997 

	

117 --R14t itrtr7'c 	ft f9TT, 
1923 (1923 q,7 5) 	ETU 31 ift 3qUM (i) 

T 	TT 	Rtt1ZT clTmT7 frfwT, 1050 Tf Vtt 

v frr 	4 W, 1996 * 4rt 

	

ipr II fl (3) fltfl (i) 	Ct 883- 

19'T (flft1'nc fflrw 



T' 	L 	I997i1I1 	to 	19 Is 1197 

M7  ftzqa 	:—IT fkfwri 	CTr. 	wt. 	1. 	fr 600 
fE 	15tf47 	1950 

* r€ft f 	1T4 4 ur t[w 
Thtffi fni It 	vfrfr rc'rk 

i) ffrin,f. #I4T 	178 frnt, 	24 F f4, 	1990 

(2) -TATr.f. iwr 	179 fkrr 	24 RT, 	1990 

(a) T 488 tCW, 9 	1993 

(4)  qT 516 fëtt 	 1993 

(5)  M .r.fit. I'-TI 634kThF, 25 fwr, 1993 

(s) 1Q1T 107 fkT1 26 	1991 

(çf qam.r.IIt. #ITT 223 f9tf, 144t 1994) 

(7) T,C.fIt. 7TI717 	250 k9TF, 	4 	1994 

(a) ET.C.ft 4WT 402 f9t, 	12 	1994 

(s) tqr 427 	20 "F7, 1994 

(to) ?rr.f. tcr 562fwt, 12Tw, 1994 

(11)  w.r.fir. OUT 607fk9W, 1Qtkfft, 1994 

(12)  FT.  C.1It. #IqT 83 f9T, 	25 tMWft, 	1995 

(ia) m.r.f4. #IM 	93 fk9tc, 	4 	1995 

(14) 91 188 	W, 9 	1996 

(is) 1r.7.ft TrIETT 	582 	28 

1996 

(16) *1I37.1, 4Tt 	59 1kT, 25 	1997 I 

(Department of Industrial Development) 

Central Boilers Board 

New Delhi, the 13th February, 1997 

GS.R. 117.—Whereas corulin draft regulations, 
further to amend the Indian Boiler Regulations, 1930, 
were published, as required by sub-section (1) of 
section 31 of the Indian Boilers Act, 1923 (5 of 1923) 
at pages 883-884 of the Gazette of India, Part II, 
Section 3, Sub-section (1), dated the 4th May, 1996 
under the notification of the Government of India in 
the Ministry of Industry (Department of Industrial 
Development) (Central Boilers Board) number GSR 
194 dated the 24th April. 1996, inviting objections 
and suggestions from all persons likely to be affected 
thereby till the expiry of a period of forty-five days 
from the date on which copies of the Gazette in wh i ch 
the said notification was published were made avail-
able to the public; 

And whereas the copies of the said Gazette were 
made available to the public on the 23rd May, 1996; 

And whereas objections and sutzgestions received 
from the public were considered by the Central Boilers 
Board. 

Now, therefore, in exercise of the powers confer-
red by section 28 of the Indian Boilers Act, 1923 (5 of 
1923), the Central Boilers Board hereby makes the 
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following regulations further to amend the Indian 	 of manufacture so as to avoid quesdoi1 

limier Keguluuons, 1950, namely 	 arising at the time of erection and registra- 
tion of the boiler." 

1. (1) These regulations may be called the Indian 
Boiler (Amenonleilt) Regulations, 1997. 

(2) They shall conic into fo rce on the date of 
their publication in the Official Gazette 

2. in the Indian Boiler Regulations, 1950, in regu-
lation 393, for sub-regulation (b), the following sub-
regulation shall be Substituted, namely 

'(b) in the case of boilers made outside India 
for use in the State, the nianutacturing 
drawings and particulars of the material 
de4'gn and construction, of boilers shah be 
submitted initially to the inspecting Authority 
in the country of manufacture for examina-
tion and approval. 

The manufacturing drawings and the parti-
culars of materials, design and construction 
in the case of lived boilers of steam gene-
rating capacity 100 Tonslhour  and above 
and that of Waste heat boiler of 20 Tons 
hour and above shall then be submitted to 
the Technical Adviser (Boilers) for selec -

tion of latest materials with high strengths 
and USC in high temperature and pressure, 
energy conservation and increased thermal 
efficiency and remote control and instnu-
meatation for the safety of the Boilers. 
Thereafter, the manufacturing drawings and 
the particulars of materials, design and con-
struction shall be sent to the Chief Inspector 
of Boilers of the State where the boiler will 
be installed and used, for final examination 
and approval before commencement 

[F. No, 6(3)96-BOi1cfS] 

V. K. GOEL, Sec3 

Footnote —The principal reguJaLicn were published 
in the Gazette of India as S.R.O 
No. 600 dated 15th September, 19513 
and last amended vide Gazette noliti- 
c a U otis- 

(i) GSR 178 dated 24th March. 	1990 

(ii) GSR 179 datel 24th March. 1990 

(iii) GSR 488 dated 9111 October, 	1993 

(iv) GSR 516 dated 23rd October, 	1993 

(v) GSR 634 dated 25th December, 1993 

(vi) GSR 107 dated 26th February, 	1994 
(Corrigendum GSR 223 dated 141h 	May, 
1994) 

(vii)  GSR 250 dated 4th 	June, 	1994 

(viii)  GSR 402 dated 12th August, 	1994 

(ix)  GSR 427 dated 20th 	August, 	1994 

x) GSR 562 dated 12th November, 1994 

(xi) GSR 607 dated 10th December, 1994 

(vU) GSR 83 dated 25th February. 	195 

(xlii) GSR 93 dated 4th 	March, 	1995 

(xiv) GSR 488 dated 9th November, 	1996 

(x v) GSR 582 dated 28th December, 	1996 

(xvi) GSR 59 dated 25th. January, 1997 
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